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RESULT OF ELECTION TO THE CEN-
TRAL ADVISORY COMMITTEE OF THE
NATIONAL CADET CORPS

MR. CHAIRMAN: Shri Hriday Nath
Kunzru being the only candidate nominated
for election to the Central Advisory
Committee of the National Cadet Corps, |
declare him duly elected to be a member of
the said committee.

THE DENTISTS (AMENDMENT) BILL, 1953

THE DEPUTY MINISTER ForR HEALTH
(SHRIMATI M. CHANDRA-SEKHAR): On behalf
of Rajkumari Amrit Kaur I move for leave to
introduce a Bill further to amend the Dentists
Act, 1948.

MR. CHAIRMAN: The question is:

"That leave be granted to introduce a
Bill further to amend the Dentists Act,
1948."

The motion was adopted.

SHRIMATI M. CHANDRASEKHAR: 1
introduce the Bill.

ALLOTMENT OF TIME FOR (1) THE
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APPROPRIATION (No. 5) BILL, 1953
AND (2) THE PEPSU APPROPRIATION
(No. 3)BILL, 1953.

MR. CHAIRMAN: According to clause (2)
of Rule 162 of the Rules of Procedure and
Conduct of Business in the Council of States
I allot 2| hours and 1 hour respectively for the
completion of all stages involved in the
consideration and return by the Council of the
Appropriation (No. 5) Bill, 1953 and the
Patiala and East Punjab States Union
Appropriation (No. 3) Bill, 1953.

THE APPROPRIATION (No. 5) BILL, 1953

THE DEPUTY MINISTER FOrR FINANCE
(SHRI M. C. SHAH): Sir, [ beg to move:

"That the Bill to authorise payment and
appropriation of certain
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further sums from and out of the
Consolidated Fund of India for the service
of the financial year 1953-54, as passed by
the House of the People, be taken into
consideration."

Sir, [do not hope that the House expects
me to make a speech on this subject. Already
a statement showing the supplementary
Demands for Grants for expenditure of the
Central Government has been circulated to all
the Members and that statement also contains
foot-notes  wherein  all the explanations
have been given. Sir, as will be seen from that
statement, these demands are for 14;66 crores
of which Rs. 2'76 crores pertain to the
revenue portion and the balance of Rs.  11'90
crores pertain to the capital side.  On the
revenue side there are four or five important
items. One item is for Rs. 90 lakhs
representing aid to Kashmir which is
recoverable and which is to be transferred to
the loan head. There is another item for Rs.
30,70 lakhs representing excise duty realized
on coal and coke in the previous year which
has to be transferred to  the Coal Board.
Then there is  another item of Rs. 25 lakhs
which represents drawback of import duty
collected on raw cotton wused in the
manufacture of fine and superfine cloth and
yarn exported out of India to ~ which the
House has already agreed. Then there is an
item for Rs. 30 lakhs which represents arrear
payments to certain  State
Governments—Bombay and Saurashtra—
which though met initially from the Revenue
Budget will be debited to the Consolidated
Fund. There is another amount of Rs. 9 lakhs

in respect of Community Projects and
social  education organisations and
training schemes to be balanced by
corresponding  recoveries from the

Technical Co-operation Administration and the
Ford Foundation.  Excluding these important
items which I have mentioned, there are
about Rs. 90 lakhs out of which Rs. 60 lakhs
will go for expenditure on displaced persons
and this is largely in respect of displaced
persons from East Pakistan who have come
into West Bengal.  The balance is spread over
a number of small items
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and represents unforeseen and unavoidable
increase in the normal expenditure of
Government. On the capital side, there are
two demands. First is for Rs. 11* 72 crores
comprising Rs. 9 92 crores on import of 2J
lakh tons of sugar within the current year and
Rs. 180 crores for purchase* of fertiliser. The
expenditure on the purchase of sugar will be
more than covered by the sale proceeds, and
similarly the expenditure on fertilisers will
ultimately be recovered from sale proceeds.
The other demand for Rs. 1850 lakhs is to
meet the additional call for capital made by
the Eastern Shipping Corporation Ltd.
wherein the Government have 74 per cent,
interest.

Sir, I do not think that any further
explanation is necessary. As I have already
stated, the foot-notes carry ample notes to
show why this expenditure is necessary. So,
without wearying the House any more, |
move.

MR. CHAIRMAN: Motion moved:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the service of the financial year 1953-
54. as passed by the House of the People,
be taken into consideration."

SHRI P. C. BHANJ DEO (Orissa): Mr.
Chairman, silence is golden, where ignorance
is bliss, but whatever the traditions on the
other side of the House, ignorance is certainly
not bliss as far as this side is concerned.
Hence the reticence of the Deputy Minister
for Finance who tries to inspire our vision,
ever since his original counterpart has
assumed the veil of invisibility, to the points
raised by me in the previous Supplementary
Budget discussion in this House which is
beyond comprehension. This peace which
passes all understanding becomes all the more
incomprehensible when the hon. Deputy
Minister himself promised me outside the
precincts of this House that he would let me
have the reply to the points raised during the
discussion in writing later on.
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SHRI M. C. SHAH: Have I not sent it to
you?

SHRI P. C. BHANJ DEO: No; I have not.
received it anyway.

SHRI M. C. SHAH: I will look into that.

SHr1 P. C. BHANJ DEO: It seems that he
has promptly forgotten all about it and no
amount of reminders to his original
counterpart in the Finance Department has
been able to disturb the slumbers of that
Ministry up to date.

SHRI H. P. SAKSENA (Uttar Pradesh) :
Are you sure of the correctness of your
address?

SHRI P. C. BHANJ DEO: Now, Sir, before 1
go to some of the details of the Bill before us
as the second Supplementary Appropriation
Bill for the current year, I would like to refer to
the great delay and lack of war-time
promptness in the issue of Appropriation
Accounts of the Central Government together
with the usual Audit ' Reports thereon. More
valuable is the document known as the Finance
Accounts of the Central Government and the
Audit Report thereon. This document has not
been issued after the one relating to the year
1946-47. Incidentally, I may mention that the
question which I raised about the loan of Rs. 5
crores given to the Government of Thailand
and which was satisfactorily answered by the
Finance Ministry last Wednesday was based
upon the information contained in that
document —Finance Accounts of the Central
Government for 1946-47 and the Audit Report
thereon. Although the usual plea given for the
non-issue of the Finance Accounts of the
Central Government is the lack of reliable data
due to the balances of assets and liabilities of
the undivided Government of India and
Pakistan not having so far been determined, it
is my opinion and suggestion, Sir, that we in
India should work out these balances on a
provisional basis subject to later corrections. If
we do not do this now and go on waiting for
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[Shri P. C. Bhanj Deo.] correct figures,
which 1 instinctively feel will never be
available to us however long we may wait for
them, we shall never be able to prepare that
valuable document called Finance Accounts.
And on a fine morning it is quite likely, Sir,
to be announced that all attempts to prepare it
had been abandoned. Again it may also be an-
nounced that that document serves no useful
purpose and it will be a major tragedy in my
opinion in the financial administration and
good government of this country.

Appropriation ( No. 5)

The non-issue of the Finance accounts for
the year 1946-47 is, it is my intuitive feeling,
Sir, not due to the unavailability of fairly
accurate data of the balances of assets and
liabilities of the Central Government, but it is
due to laziness. This laziness has its origin in
its turn, in my opinion, in the easy availability
of spurious funds through deficit financing,
the classic example of which took place on a
huge scale, up to about Rs. 300 crores, if |
remember correctly, in 1948-49, and foreign
aids to feed public expenditure in India. Since
then it seems that great laxity has set in in
every department of the Government, and this
fault is not peculiar to the compilation of the
finance accounts of the Central Government.

Sir, there is a proposal to associate this
House with the Public Accounts Committee
which has hitherto been confined to the other
House. While welcoming this proposal, may I
ask, Sir, of what use its translation into action
is going to be in view of the fact that this
Joint Public Accounts Committee will, at the
most, be asked to examine a few old past
irregularities or scandals as they are called, in
the Appropriation Accounts of thrfee or four
years ago when the Members of the Public
Accounts Committee go and end their task by
persuading themselves into the mood 'to let
bygones be bygones' and forgive the past. In
other words, remedial action recommended
by the Public Accounts Committee on
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delayed accounts brought to its notice is
extremely limited.

As regards the finance accounts, it is
strange that the Public Accounts Committee
has not so far looked into it. Their
examination of the old volume for 1946-47
would have mended matters straight away.

I have already mentioned how a loan of Rs. 5
crores to Siam was discovered by the
Government. The audit notes in that
document stated that no certificate of liability
for that loan was forthcoming. Now that we
know for certain from the Finance Ministry
that the loan has been repaid by Siam, the
matter may be closed. But I submit that
there still are serious irregularities in that
volume for 1946-47 which deserve the
attention of the Public Accounts Committee.
I am quite sure that if and when the finance
accounts for the years after 1946-47 are pub-
lished, there will be instances of far graver
concern to the finances and the good
government of this country. To attribute bad
motives to the other party, Sir, is not one
of my specialities; but since in this instance, I
believe I have no personal axe to grind other
than my desire to serve the public interest, I
may be permitted to say that the Finance
Ministry, if not the whole Government of
India, have got a vested interest in not being
too eager to expedite the publication of the
finance accounts for these years. I may say
that the accounts of the Central Government
are now in a chaotic condition; and grave
errors will  be  disclosed if proper finance
accounts are issued every year. They will
reveal a great unbalance between assets and
liabilities of the =~ Government  which even
the statement of interest-bearing obligations
and the interest-yielding assets of the
Government shown in the annual budget
explanatory memorandum is hardly able to
suppress and hide. Specifically, I refer to the
widening margin between loans and assets,
euphemistically  called  'uncovered debts'
in the budget memorandum.

Coming to the Appropriation Bill before
the House, and the Demands
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underlying it, I wonder why the Finance
Ministry could not anticipate these demands
and include them in the main Budget of last
February or, failing this, in the supplementary
demands for grants passed by Parliament on
the 23 rd of September last. If such
supplementary demands are granted by
Parliament too often in a year, the value of the
main annual Budget is vitiated. The unity,
comprehensiveness and importance of the
main annual Budget is affected by
supplementary grants taken too often in a
year.

I will now deal first with the two
supplementary votes Nos. 125 and 138, on
capital account in the Bill before the House,
because they are of far greater importance, I
think, to the financial position of Government
than any of the other items. Further capital
outlay of the Ministry of Food and
Agriculture has become a regular feature
because of the various training schemes
conducted by it. But, in some schemes. Sir,
losses are taking place which the Government
may justify as being in the public interest.
One such clear case is the amount spent on the
Land Reclamation Schemes. The amount of
supplementary grants in this case is small,
namely, Rs. 5,000, but the principle involved
is great and vital. We are told that this sum of
Rs. 5,000 is required for meeting the excess
on interest charges, which excess is due to the
increase in the outstanding capital at charge
on the Central Tractor Organisation arising
out of the Land Reclamation Scheme. This
Land Reclamation Scheme has absorbed
considerable outlay while its assets are
steadily decreasing or remain stationary.

Another phenomenon in this field which
causes concern and bewilderment is the
justification of interest being paid from
capital, that is, from further loans, instead of
from ordinary revenues. This capitalised in-
terest, Sir, is the sure income, as it were, to
the financial embarrassment of  the
Government. Of course, the Finance
Ministry and its head may
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have ready answers for charging interest on
the scheme to capital, but they are not
convincing. When I asked the Ministry of
Agriculture what the net profit made by the
Land Reclamation Organisation was,
annually, from the year of its inception, the
hon. Minister replied on the 12th May 1953,
that the Land Reclamation Organisation
works on a mo profit no loss basis', and the
question of profits made, therefore, did not
arise. On this Organisation Rs. ,7 crores had
been sunk up to the 31st March, 1952. It may
be the economics of a welfare State that to
work for profit is sinful while to increase
debts and incur loss is a sign of virtue. It was
for this that only a few months ago, I had
characterized this Five Year Plan on the floor
of this House as a perpetual 'Shirs-asanam’
for the nation. Will the Minister be good
enough to inform us what the accumulated
loss of this organisation is since it was
started?

As regards the other vote on capital
account, namely, No. 138, this demand
requires the grant of Rs. 18£ lakhs for

further investment in the Shipping
3 pm  Corporation. It would be
illuminating to learn

how much dividend has been declared by the
Corporation each year since it was set up on
the 24th of March 1950.

Now, Sir, coming to the Bill, on its
Revenue Account, I wish to know from the
Finance Minister why he could not foresee
these charges for inclusion in the main Budget
of February 1953. If these schemes or new
services are so urgent, how many of them,
and of what amount, may I know, Sir, apper-
tain to the Five Year Plan? The large amount
of money to be spent from our Revenue
Budget in Kashmir calls for doubts and fears
in the minds of thinking men because of the
glaring instances of bungling and misplaced
confidence in recent times in that direction.
But it is not my purpose to embarrass the
Government in this field, and whatever I may
feel on the matter, it is better for me to leave
it



3209 Appropriation ( No. 5)

[Shri P. C. Bhanj Deo.] unsaid. I do not
find the major head of account numbers in the
case of all but the last Supplementary Grant in
the Demand booklet upon which  the present
Bill is based. The Supplementary Grants
on which this Appropriation Bill is based do
not provide for the write-back to
Revenue  of pseudo capital  expenditure
except in the case of some small irrecoverable
loans which the Ministry of  States under
Demand and Vote No. 95, has rightly
converted  into grants. More such
irrecoverable loans given to the various State
Governments are  due for conversion into
grants. 1 do not know why
Supplementary ~ Grants have not so far been
demanded on the following accounts: (1)
Purchase  of 70 jet aircraft machines from
France, (2) Payment of interim compensation
to displaced persons, and (3) Unem-
ployment relief schemes, details  of which
were announced the other day by the Minister
for Planning in the other House.  This, Sir,
brings me to the end of my remarks on the
Supplementary Budget of this session for
the Centre. It is a subject which is above
the blinkered vision of party politics and
personal prejudices. Hence it is right that
the Members of this House should be given
ample opportunity  to discuss its
provisions freely and unrestrictedly in the pub-
lic interest, as, 1 think, it is a matter of trite
experience, Sir, that whereas the other House
can show its strength by paying attention to
brass tacks, we of the Council can show our
strength through our influence by means of the
spiritual forces of golden advice and
discussion. It is my earnest hope that
unlike my experience last time the light
emanating from Ministerial wisdom will
guide us to reach correct conclusions and
useful criticisms, so that it may help the
Government in establishing the rule of justice,
which is our sole concern. Thank you, Sir.

SYED MAZHAR IMAM (Bihar):
ol :f)l?:) P % - P

(Glaxe S (Bill) Jt o om0
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[For English translation, see Appen-
dix VI, Annexure No. 153.]
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Surr B, B. SHARMA (Uttar Pradesh)z
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feats @ MR F@ & 7 =W
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[For English translation, see Appendix VI,
Annexure No. 154.1

SHRI RAJENDRA PRATAP SINHA
(Bihar): Mr. Deputy Chairman, I will draw
your attention to appropriation No. 125 in
which we find that Rs. 11,72,00,000 i  put for
meeting the subsidy on fertilisers.

SHRI M. C. SHAH: Rs. 11 crores is not for
that.

SHRI RAJENDRA PRATAP SINHA: 1
am referring to these two— sugar
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and fertilisers. In 1952 I find from the report
of the Ministry of Food and Agriculture for
1952 that £'7 lakh tons of ammonium sulphate
was allocated to the different States both for
food and non-food crops. This also included a
very small quantity for industrial purposes.
Now the explanations that have been given
alone with the Supplementary Demand show
that 1,80,000 tons of sulphate of ammonia was
the carry over at the end of 1952 on which we
are going to give this rebate to the State
Governments. Therefore, I calculate that the
consumption of ammonium sulphate during
1952 was about 1*9 lakh tons. This 3;7 lakh
tons which was allocated to the different
States included 1 m 7 lakh tons of imported
ammonium sulphate. Now my question is, if
the consumption was only 1-9 lakh tons
during 1952, what was the point in importing
17 lakh tons of sulphate from abroad. It is also
stated in this report that this 1-7 lakh tons of
imported ammonium sulphate included 90.000
tons of ammonium sulphate got through the
Indo-U.S.A. Technical Co-operation
Assistance Programme. The Government may
say that they have not paid for this quantity
but why import even under this assistance
scheme this quantity of ammonium sulphate
when it is not required by the country? We
could have 'made use of this assistance in
some other better way. The report says that the
Government proposes to import about a lakh
of tons of ammonium sulphate this year under
this Indo-U.S.A. Technical Assistance Pro-
gramme. Our consumption of ammonium
sulphate produced from the Sindri Factory and
the Travancore Factory also is there. I should
like to know what is the estimated con-
sumption during the year 1953 of this
fertiliser. In view of the fact that there has
been a reduction in the pool price this year
from Rs. 370 to Rs. 290 per ton, do the
Government expect that the increase in the
consumption of ammonium sulphate will
justify the import of 1 lakh tons of ammonium
sulphate from foreign countries? 1 want a
clarification on this point.
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[Shri Rajendra Pratap Sinha.] The other point
I would like to emphasise is that there is no
point in producing or importing ammonium
sulphate if that is not consumed by the
agriculturists.

AN HON. MEMBER: Ifrains fail.

SHRI RAJENDRA PRATAP SINHA: As
has been pointed out by my other friend, our
cultivators are very poor and they cannot
afford to purchase this high-priced fertiliser
for their use. It may be difficult for the
Government to reduce further the price of the
fertilisers. The difficulty is that the credit
facilities in the rural areas is rather drying up
or shrinking as I pointed out the other day,
while we were debating the Reserve Bank
Amendment Bill and unless the Government
strengthens the credit facilities in the country,
it is no good producing only the fertilisers.
We have seen that although we allocated 3-7
lakh tons of fertilisers, not more than 1;9 lakh
tons was utilised. Therefore, I think that the
first step that has to be taken now is to see
that this fertiliser reaches the smallest and the
poorest peasants. Then alone will you justify
the expenditure of Rs. 37 crores on the Sindri
Fertilisers.

The other point that I would like to draw
your attention to is the very alarming report
which was published in the Amrita Bazar
Patrika, dated 16th December 1953. Dr. S.
Ghos-h, the head of the Department of
Chemistry, Allahabad University, has said
about the use of the chemical fertilisers,
particularly ~ the  ammonium  sulphate
manufactured in the Sindri Factory, as
follows:

"Ammonium Sulphate produced at the
Sindri factory was more likely to do harm
to the soil than good. Both the chemical
and physical properties of the soil in this
country were different, at different places.
It had to be scientifically investigated as to
what particular requirements were actually
needed by the soil at a particular place. To
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give a prescription of the foreign soil to
Indian soil was erroneous. Solar energy in
India is tremendous and therefore, the
prescription of a temporate climate cannot
do any good. Moreover, Ammonium Sul-
phate produced acidity and turned the soil
inefficient. Again the Indian soil was poor
"Humas" which could not retain
Ammonium radical for a long time."

Dr. Ghosh is an eminent scientist and is
reputed for his works on soil chemistry. If
that is the view of such an eminent scientist
regarding the use of ammonium sulphate
which we are producing at Sindri, I don't
know in which direction we are moving,
whether by the production of these fertilisers
and their distribution we are improving, or
making things worse. Sir, I would urge that a
more scientific approach is needed and more
research work is called for before we advise
the agriculturist to use these products. I would
like to know from. the Government what are
their opinion on this point and whether their
attention has been drawn to the views of this
eminent scientist of India.

I now come to the question of sugar
imports. We find that by the two ap-
propriations Nos. 4 and 5, we will be
spending Rs. 17,17,00,000 in importing 275
lakh tons of sugar. Sir, this is a very unhappy
state of affairs, particularly in view of the fact
that we have all the productive capacity, we-
have the necessary land and we claim all the
"know-how" to produce sugar to meet all our
internal requirement of sugar. In the year
1951-52, the sugar industry produced about
15 lakh tons of sugar. The fall started from the
year 1952-53 in which year they produced
only 13 lakh tons of sugar, and the estimated
production in the current year, that is to say,
1953-54 is only about 12 or 12£ lakh tons of
sugar. It is estimated that our consumption of
sugar during the last year was about 16 lakh
tons. We shall be short by about 4 lakh tons of
sugar during the coming year. And now the
Government have revised their sugar
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policy. Previously they used to leave the
industry to take care of itself and the
consumers were made to depend entirely upon
the Indian cane and the Indian sugar industry.
Now the policy has been revised and the
Government has decided to import sugar to
meet ! the shortage.  Such shortage did
occur in previous years also, but there was
then no decision to import sugar and there was
no importing of sugar from outside. But
now they have revised their policy and they
are  going  to import sugar to meet the
internal demand. This, 1 feel Sir, is
wrought with great danger. We cannot
have temporary solutions by  importing
sugar. We cannot allow our sugar industry
to languish. We have got to meet the
entire internal demand by our own
production. ~ We must find out the basic
factors to stabilise this industry.  AndI
think  the conditions governing the sugar
industry in this countiy are quite different
from  the conditions obtaining in other
countries. In other countries, the factories
own their entire farms and they are inde-
pendent of cane supply from other
sources.  But in this country, the cane is
cultivated by millions of small peasants and
unless we make it remunerative for these
peasants in this country to grow and supply
cane to the factories, the sugar industry cannot
be stabilised. =~ We must see to it that
sugar cane cultivation is remunerative to the
grower of the cane.  How can this happen?
This can only happen if the yield per acre of
cane and of sugar increases. In other
countries we find that the yield per acre s
very much higher than what we have in
India. In India, the yield of raw sugar per
acre is 1394 tons. In Hawaii it is 6489
tons per acre and in Mauritius is 2370 tons
per acre.  So you can see that India has got
the lowest yield of raw sugar per acre. Now.
the chief problem is that unless we improve
the quantum of sugar produced per acre, the
cultivator cannot be satisfied. Sir, we have
got to see that from every acre, the cultivators
do get even at low cane prices a better return
per acre than what they are getting today at
high prices or what they were getting
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last year or the year before last at high cane
prices from their land. 1 say this because it
is not only the question of the cultivator,
but we have also to see to the question of
the price level generally and the interests
of the consumer.  The consumer wants
cheap sugar and we have got to find out a via
media to  produce cheap sugar and at the
same time give a better and a larger profit
or return to the cultivator. This can only be
possible if you increase the yield per acre of
cane and sugar. What has  been happening
in this country? In spite of the research
work that we have been doing, in spite of
the  Planning Commission, in spite of the
efforts of both the Central and the State Gov-
ernments, the yield per acre in this country
has been going down from year to year.
I will give some figures here. In the year
1934-35, we in India had an average of 1509
tons of cane per acre. In the year 1949-
50, this average yield came down to 13-63
tons of cane per acre. In 1950-51 it was
further reduced to 13'33 tons of cane per acre.
And last year, that is tosay, in 1951-
52, we recorded the lowest yield of 12-17
tons of cane per acre. And this has happened
in spite of the fact that we have been increas-
ing the irrigation facilities, we have been
producing more of fertilisers and our research
departments have been working and have
shown good results. In spite of all this, the
yield per acre has fallen in this country. This
is a very sorry state of affairs and to this cause
I attribute our having to import sugar now of
2'5 lakh tons.  Sir, the grower cannot find it
remunerative to grow cane' when the yield is
so poor. What have we been doing in the mat-
ter of improving the yield per acre? In the
year 1944, the Government of Bihar and the
Government o, of  U.P. levied a cess—cane
cess. This cess was imposed with the
avowed purpose of developing the cane
cultivation in this country and for encouraging
the research work and for applying improved
methods of cane cultivation in order to
increase the yield per acre, in order that it may
be made remunerative to the cane growers
to
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[Shri Rajendra Pratap Sinha.] grow cane.
Dining the period between 1944 and 1951,
the Government of U.P. collected a sum of
Ea. 12-63 lakhs as cane cess. This cess was
collected only for the purpose of developing
cane. But we find that instead of app'ymg all
this money for research worK or for
providing facilities to the cane growers for
improving their cultivation methods and their
acreage, this money was utilised for other
purposes, and the only amount which, during
this period, that is to say, between 1944 and
1951, was utilised by the Government of U.P.
on development work was Rs. 1-31 lakhs. For
this period from 1944 to 1951, I do not have
the expenditure figures for one year; I find
that in this period only about one-twelfth of
the total collection of the cane cess was
utilised for the purpose of cane development,
because out of the total collection of Rs. 1263
lakhs they have spent only Rs. ];31 lakhs for
this purpose.

Now, Sir, let us see the case of Bihar. The
cane cess collected during the same period,
that is between 1944 and 1951, was Rs.
3,45,00,000 and during this period they have
spent on cane development work Rs. 72
lakhs. Sir, therefore, it works better than in
the case of U.P. because 1/3rd of the total
collection has been spent but the point which
1 would like to place before you, Sir, is this
that we have not taken any concrete measures
on a large scale to develop cane on proper
lines. Development for what purpose? For
purposes of improving the yield. Sir, the re-
search work done both by the Central and the
State Governments has proved .this fact that
the yield per acre could be as good as in
Mauritius or in any other country; it is only a
question of carrying the benefits of research
to the small cultivators. That is the only thing
to be done for which we are lacking in
organisation. Unless we spend all the money
that we have been collecting for development
of cane—on development work alone—we
cannot hops to have the results that we all
desire. During this period of nine or ten years
what the two Governments would have
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collected by way of cess and appropriated to
the general revenues has all been lost in one
year by the import of 25 lakh tons of sugar.
You have seen, Sir. the amount is Rs. 17
crores for importing sugar. I think that in this
year we shall be short by four lakh tons and
our imports will be higher and, therefore, Sir,
we will be expending more of our money in
foreign exchange. This is a very short sighted
policy and unles.s we improve the yield per
acre and unless we utilise all the cane cess
for the work for which it is meant, we cannot
stabilise this industry.

Sir, my suggestion is that the Government
has formed so many boards and it is also
collecting cess and setting it apart for the
purposes of that particular industry for which
the money is collected. Similarly, Sir, the
Government of India should see that this
sugar cane cess that is collected is set apart in
a separate fund, and placed directly under the
Centre. After all, the sugar industry is the
responsibility of the Centre and it is the
Centre's responsibility to see that all the cess
that is being collected by the State Gov-
ernments is put separately in a separate fund
and that the entire management of the cane
cess is done by a board on which may be
represented the Centre, the State Governments
and also the industry and the cane growers.
Unless this is done, Sir, there is no salvation
for the industry and we shall go from bad to
WOISe every year.

One point more, Sir. I would like to stress
in this connection and that is this. I know that
the Government is considering the import of
raw sugar in place of refined sugar. I
congratulate the Government for this scheme
that they have evolved and it will be indeed
doing some good to the sugar industry by
importing raw sugar in place of refined sugar.
I understand, Sir, that the landed cost at the
port may be about Rs. 15 per maund of raw
sugar of 96 Ibs. and it is feasible to refine this
sugar in the
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Indian factories and sell at Rs. 27 ex- \
factory per maund after paying Government
excise duty. Sir, if we encourage the import
of raw sugar in place of refined sugar, we
shall be 1 having benefit in more than one
way. We shall be providing employment to
our unemployed labour. We shall ba utilising
our idle capacity and. lastly. Sir, we shall be
saving foreign exchange because the cost of
raw sugar is very much less than that of
refined sugar. I would like to warn Govern-
ment of one temptation, to which they may
become a prey. It is likely, Sir, that the
Government may be tempted to reap higher
profits by importing refined sugar as I
understand, Sir, cheap :sugar is available in
the world mar-ket because some of the
continental countries are prepared to under-
sell sugar for purposes of getting foreign ex-
change. The Government of India might very
well think that they can take advantage of the
situation, by buying sugar at cheaper rates
and selling it at the same rates at which they
are selling it in the Indian market and thereby
increase their margin of profit. Sir, this will
be a very short-sighted policy; they should
not have a bania -mentality but should look
at this from the point of view of creating
more economic activity in this country and
this can only be done, Sir, if we import raw -
.sugar in place of refined sugar.

Then, Sir, I draw your attention to the
Ministry of Transport's appropriation for the
Eastern Shipping Corporation Ltd. My hon.
friend, the first speaker, probably questioned
how far it was proper to invest in the Eastern
1 Shipping Corporation when it was not
paying any dividend. I know. Sir. that the
Eastern ~ Shipping Corporation was j
eestablished only during the last two or three
years and it was only for the first time in
1952 that they paid a small dividend but, Sir,
investment in the Eastern Shipping
Corporation is not to be looked upon from
the point of view of earning dividends. Sir,
we have got to encourage our national
shipping and we have to look upon this
investment from the point of view of how far
it furthers the cause of
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national  shipping. Sir, the Planning
Commission has set a target that by 1955-56
we should have an additional two lakh tons
of shipping in this country. Last year, that is
to say, in the year 1952, the net acquisition
was only .15,000 tons. I would like to ask the
Government whether if they go on at this rate
they will be able to reach the target which is
a very very m-aagre one. Sir. [ was looking at
the figures of shipping tonnage owned by the
different countries of the world and I find
that India stands at the bottom. Our shipping
tonnage is lower than that of Finland and
Belgium. So, we must do our best to improve
the tonnage of Indian shipping.

Sir. it is very good that the Government
has allotted one crore of rupees for the
shipping companies to acquire ships for the
coastal trade, but. Sir. the complaint was that
they took this decision rather late which has
very badly hit the shipping interests. Sir. it is
said that if they would have taken this
decision a year earlier, ships could have been
bought at two-thirds the prices at which they
are being bought today. This is a very dismal
state of affairs and the delay in taking such
important decisions has resulted in the loss
of foreign currency. It was really very
disastrous, as has been pointed out by the
first speaker of today.

Then, Sir, they have allotted two crores of
rupees to be given as loans to the shipping
companies for purposes of acquiring ships
which go abroad for overseas trade, but I
find, Sir, that all this money is not being
utilised by the different companies. I have to
make a suggestion in this respect that the
Eastern Shipping Corporation should be
asked to make use of this money if private
companies are not coming forward to utilise
this money. The Eastern Shipping
Corporation are carrying on their business by
chartering ships and they are in need of
acquiring shipping tonnage for foreign trade
and now if this money or a portion of this
money is given to them they can very easily
and quickly acquire the necessary tonnage
and this company, of
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[Shri Rajendra Pratap Sinha.] course, is
under the control  of  the Government of
India and there will be no difficulty for them
to decide to acquire the necessary tonnage.

One point more in this connection I
would like to say and it is that the
Government should stabilise the ship
ping companies as best as they could.
I was looking into a report which de
tails out the steps that have been taken
by industrially more advanced coun
tries than ourselves during this year
1953 for strengthening their mercantile
marine. !

Sir, the shipping companies complain that
they have to pay tax on the profits that they
make when they sell their old vessels,
whereas the cost of the second hand vessels
is high and if they go to buy them from
other countries they have to pay a very
heavy price. They have been demanding that
if they plough back into the industry the
entire money that they get out of disposing
of their old vessels, and if they invest the
whole of that 'money for acquiring new
vessels for them, then they should be
exempted from any tax on the profits made
by the sale it old vessels. I think, Sir, this is
a very modest demand from them and we
should, irr the interest of our national
shipping, look favourably to their request in
this connection.  Thank you.

SHRI KISHEN CHAND (Hyderabad): .Mr.
Deputy Chairman, we are now considering
this  Appropriation  Bill No. 5 and an hon.
Member has already pointed out that this is the
S5th Appropriation Bill.  In years past there
were never more than one or two additional
Appropriation Bills and now it is almost a
fashion that every session one or two
Appropriation Bills are brought forward.
One reason for it is that so many cesses and
levies are introduced and becauss the proceeds
of'all this cess and additional excise duty go
to J the Consolidated Fund of India, they
cannot be withdrawn without an Ap-
propriation Bill. It will be in the in- ] terest
of economy of time and better [
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utilisation of funds if the amounts received
from these additional excise duties and these
cesses are put into the Public Fund of India so
that they can be drawn directly from the
Public Fund of India and utilised for the pur-
poses for which they are levied, instead of
first depositing them into the Consolidated
Fund of India and then withdrawing them.
One such duty is; the excise duty on coal and
coke. I entirely agree that when the excise
duty was levied on coal and coke it should be
utilised for the development of coal and coke.
But we are not fully informed whether the
total collection from this excise duty on coal
and coke amounts to only Rs. 31,00,000 or to
a much higher figure or a much smaller
figure. We want to know from the hon.
Finance Minister that these items; should be
self-adjusting items and the expenditure on
these items should be fully covered by the
income from such items. The hon. Member
who has-spoken just before me has pointed
out another glaring case where the income
from the cess on sugarcane was about Rs. 12
lakhs and the expenditure was only one lakh
of rupees. So I will request the hon. the
Finance Minister to so frame his Budget that
the need for such  supplementary
Appropriation Bill does not arise as and when
any particular cess or additional duty is levied'
and there should be provision in the Bill
levying the additional excise duty or cess for
the direct appropriation of these proceeds for
the development of the particular items.

Several Members have already spoken
about sugar and so I will not dilate upon it
but just refer to it in a couple of minutes. As
has been pointed out,, we are importing 2J
lakh tons of sugar at a cost of Rs. 17 crores
and earning Rs. 20 crores by selling it,
thereby making a profit of Rs. 3 crores from,
the poor consumers of this country.

PROF. G. RANGA (Andhra): Not exactly.

SHRI KISHEN CHAND: It i all right
because the interests of the local
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factories have got to be safeguarded and when
their selling price is R'3. 27 per maund
naturally the price of foreign sugar had to be
kept at Rs. 30 per maund. When we are
producing so much quantity of sugarcane, if it
was all converted into sugar, it would come to
40 lakh tons of sugar. But what is the reason
that we are producing only 12J lakh tons of
sugar, I should like to know from the hon.
Food Minister. The reason is the low price of
sugarcane that we are paying to the cane-
growers. If the price of sugarcane was
somewhat increased more .sugarcane will
flow into the sugar factories and not to the
jrur-making small nehanis. The gur-making
process is a wasteful process, but because the
sugarcane grower feels that he can get a little
higher price by converting it into gur he goes
in for gur.

Appropriation (No. 5)

PROF. G. RANGA: It is only the surplus
that goes to gur.

SHRI KISHEN CHAND: The productive
capacity of our mills is much more than 12£
lakh tons as was shown two years back when
they produced 16 lakh tons of sugar. Our
factories ecan produce up to 20 lakh tons of
sugar. But why are they not producing. It is
because the sugarcane price is kept too low. It
is so low that it does not pay the sugarcane
grower to take it to the sugar factory. We have
got enough sugarcane in our country. When
we have got it, is it advisable to import 2J lakh
tons of sugar? Will it not be far better if we
increase the price from Rs. 1-7-0 ex-factory
and Rs. 1-5-0 ex-station to at least Rs. 1-8-0
and Rs. 1-10-0 respectively, giving the
additional concession that if the sugar content
exceeds 9 per cent, they will get 2 annas per
maund. Sir, if we make this alteration in the
cane price there will be no need for this
Appropriation Demand of about Rs. 10 crores
for the import of sugar. Therefore I will
strongly oppose the sanctioning of this grant
and this opposition is a token to point out to
the Government that they have fixed the price
of cane at too low a figure.
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4 VM.

The hon. Minister for Finance has asked
for an appropriation of Rs. 1-80 crores for
fertilisers. Now, the cane grower is the
maximum user of this fertiliser. If the price of
cane is kept low, how can he use this
fertiliser? It is an inter-connected thing. If you
want me to use more fertiliser, naturally you
have to pay me a higher price. And therefore
from that point of view also it is very
essential that the price of the cane should be
increased. Then we will not have any surplus.
It was very bad management of the finance of
our country that last year we allowed the
States to keep an accumulated stock of nearly
two lakh tons of ammonium sulphate.
Because the States had to carry over two lakh
tons, the Centre has to pay the difference in
price which amounts to 1 -50 crores. So on
account of the wrong policy of fixing a low
price for cane, the Centre has doubly lost. It
has got to import sugar and it has also got to
pay the difference in the price of ammonium
sulphate.

Then, Sir, I come to the appropriations in
the Revenue account. There is one item of
loan to Kashmir. I think everyone of us is
very much worried by the developments in
our neighbouring countries which might
affect our future relations with Kashmir.
Kashmir is an integral part of India and as
such we do not mind giving this loan, but I
do hope that the Government will be careful
that these loans are properly utilised by the
Kashmir Government under the supervision
of the Centre, that these loans go towards
improving the lot of the agricultural
population in Kashmir and towards the
development of their -small scale and cottage
industries.

Then I come to vote No. 47. This is a
demand for Rs. 15 lakhs and it arises from
the fact that India got a wheat loan of nearly
two million tons from America. It was rotton
wheat; part of it was unfit for human
consumption. It is now stored up in the
godowns of the Central Government. At least
50 per cent. oT it is still stored up.
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THE DEPUTY MINISTER FOrR FOOD
AND AGRICULTURE (SHrt M. V.
KKisHNAPPA) : The whole lot of loaned
wheat has been consumed.

SHrRI KISHEN CHAND: At least if you
read the explanation that due to the
difference in price, which arose because the
wheat was bad, the Central Government
had to sell the wheat at a lower price.

SHRI M. C. SHAH: It wa, because of the
subsidy given to the States. There was the
policy of giving subsidy to the States.

SHRI M. V. KRISHNAPPA: It was not
loss on account of deterioration. It is
subsidy. Instead of calling it subsidy, they
have called it loss.

SHrR1 KISHEN CHAND: You had to
give this subsidy since the wheat was very
bad.

SHRI M. C. SHAH: No. To keep the
price low the subsidy was given.

SHRI KISHEN CHAND: I beg to
withdraw my criticism on that point.

Then I come to item No. 45; that is
aiso agriculture. That is the subsidy
given by the Centre to the cotton
growers. There was a loss in land
revenue up to the extent of 50 per cent,
and this item of expenditure of Rs. 32
lakhs is therefore really subsidy for
the cotton growers. I would like to
know from the hon. the Finance Minis
ter whether any efforts are being made
to improve the quality of cotton and to
introduce..........

SHRI M. C. SHAH: These are only
arrears to be paid. The Government in 1950
had decided that in order to grow more
cotton the State Governments would be
helped by making such payments. They
remitted certain land revenue and for that
the Government had to give grants. They
were not paid so far as Bombay and
Saurashtra were concerned. Now, we *r»
only payiag those arrears. That pomry has
now oeen abandoned.
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SHRI KISHEN CHAND: I should like to
know from the hon. Minister that if it was a
question of 1950, why was. it now included
in the Budget of March? Why was it
delayed till the-5th Appropriation Bill?

SHRr M. C. SHAH: The position was.
not finalised at that time and therefore this
could not be taken up at that time..

SHrRI KISHEN CHAND: Sir, I am* glad
that this is only an arrears item-I do not
have anything to say about it in that case.

Then there is another item, item. No. 38,
relating to miscellaneous expenditure. In
this I find one item is the Nilokheri Centre
Community Project. I should like to know
from the-hon. Minister, when he is giving a
reply, why it was not included in the-
original Budget demand. These Community
Projects are not new things; they have been
in existence for a long, time.

SHRI M. C. SHAH: This is Social-
Education Centre.

SHrRI KISHEN CHAND: Social Edu-
cation Centres have been in existence-for
the last two years. Why was it not included
in the original budget?

PROF. G. RANGA: Bad budgeting.

SHRI KISHEN CHAND: With these-
words, Sir. I resume my seat.

SHRI H. N. KUNZRU (Uttar Pradesh): Sir,
I want to speak very briefly about two points.
One is the-price at which fertilisers are sold in
this country and the other is the question of
the import of sugar. So far as fertilisers are
concerned, we hoped that when their
manufacture in this country became a reality,
it would be a great help to the agriculturists,
but when the Sindri factory came into pro-
duction it was found that the price of the stuff
that was produced there was higher than that
of the imported stuff. This year the same state
of things con-| tinues and we And that the
price of
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suipnate of ammonia produced during the
year 1952 is about Rs. 370 per ton and the
revised pool price to the State Governments
is Rs. 290 per ton. The difference between the
two is therefore Rs. 80. What I should like to
know is whether the cost of production
during the last three years has come down or
not. You may for the time being bear some
loss on the sale of sulphate of ammonia
produced in the Sindri factory but you cannot
go on bearing this loss indefinitely. Our
efforts should therefore be to bring down the
cost of production so that the production in
this country may be able to sell in com-
petition with the imported stuff. Unless this is
done the Sindri factory cannot be supposed to
have been established on a stable basis.

Appropriation (No. 5)

In an emergency, when no fertilizers can be
had from outside, for instance, in a war, this
factory may serve a very useful purpose. But
wars are occasional and peace is the rule. We
have, therefore, to think more of the state of
things that should prevail in peacetime rather
than of our difficulties when war breaks out.
I, therefore, repeat that it is of the greatest im-
portance to us to know to what extent the cost
of production has come down during the last
three years; what efforts continue to be made
in order to reduce it further; and what hope
there is of producing it at a price comparable
with that of the imported sulphate of
ammonia.

The next thing I should like to know is
what are the total requirements of the country
in regard to sulphate of ammonia, how much
is produced in this country and how much is
obtained from outside. It is possible by
limiting the imported stuff to push on the sale
of the sulphate of ammonia produced in this
country. The cultivators will be under a
compulsion to use the indigenous sulphate of
ammonia if they find that its price is such as
to enable them to earn a higher profit than the
ordinary manures enable them to. 1 have
asked
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for the total requirements of the country in
this respect and the quantity of the sulphate of
ammonia imported in order to know whether,
pending the desired reduction in the cost of
production, it is possible to limit the quantity
of the imports in such a way as to increase
appreciably the sale of the indigenous stuff.

Now, Sir, a word about sugar. Much has
been said about the price of the sugarcane.
But, so far as I have been able to understand
the position, the need for the import of sugar
has arisen not because of the short
production of sugar in this country but
because of inadequately regulated issue of
sugar by the State Governments.

THE MINISTER ForR FOOD AND
AGRICULTURE  (SHRI RAFI  AHMAD
KIDWAI) : I have not been able to understand
what 'inadequately regulated issue of sugar'
means.

SHRI H. N. KUNZRU: The Central
Government controls the quantity of
sugar and it is for it to decide the
time at which the sugar will be re
leased. What 1 understood from the
newspapers a few months ago was—
when my hon. friend was going about
delivering  speeches  denouncing the
sugar manufacturers............

SHrRI RAFT AHMAD KIDWALI: Did I?

SHRI H. N. KUNZRU: The hon. Member's
memory is short, but we treasure the words
that fall from his lips.

SHRI RAFI AHMAD KIDWAI; Ask the
other benches.

SHRI H. N. KUNZRU: It was said that the
manufacturers were allowed to export sugar
without any thought being given to the fact
that if this sugar was allowed largely to be
exported at a particular time, the sellers
would be able to hoard it or the manu-
facturers would be able to *aise its
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[Shri H. N. Kunzrul | ter to correct it. He is a member of the
price. It must be within the know | Government that has supplied this House
ledge of my hon. friend—though it with this information.

may not be convenient for him to ad
mit it just now—that the sugar manu
facturers tried, after getting permis
sion from the Government, to have the
quantity which they were authorized to
sell exported to the States where it
was needed as quickly as possible.
They used all sorts of methods in order

to get the wagons required for the
despatch  of their sugar. What we
should like to know............

SHrl RAFI AHMAD KIDWAIL 1

have not been able to catch.................

SHRIH.N. KUNZRU: ... is not
what happened three years ago. We are not
concerned with that. We are concerned with
the fact that the production, if taken along
with the surplus of the previous year, would
be able to meet our requirements. It is the
business of the Government to say why we
have to pay a higher price for sugar. It is the
rise in the price of sugar that has necessitated
the import, of sugar. We should like,
therefore, to know what the policy of the
Government in this respect will be. It is not
enough to say that the future policy with
regard to the imports of sugar will be decided
in March or April 1954 when it would be
possible to have a reasonably correct idea of
production during the next season.

SHRI RAFI AHMAD KIDWAI: Where is
it?

SHRI H. N. KUNZRU: It is here, Sir.
Either my hon. friend does not know
what information is supplied by his
Department to the Finance Ministry or

the Finance Ministry manipulates these
arguments that he is not able...................
SHRI RAFI AHMAD KIDWAI: You

are not stating it correctly ..................

SHRI H. N. KUNZRU: I do not know that
thig thing is wrong; but we have this note put
in our hands. If my friend thinks that this is
not correct, it is not good; it is for the hon.
Minis-

SHRI RAFI AHMAD KIDWAI: Am I?

SHRI H. N. KUNZRU: Perhaps he wants to
follow his own policy and does not succeed in
every case; and when he does not succeed, he
feels that he is not a member of the Gov-
ernment. It is a matter of domestic interest to
the Government. What we are concerned with
is the policy and actions of the Government;
and here it is stated in the note that has been
placed before us: "It was first proposed to
import only one lakh tons of sugar up to the
end of December 1953, and to consider the
question of importing any further quantity in
March/ April 1954, when it would be possible
to have a reasonably correct idea of
production during the next season.
Supplementary Grant of Rs. 7;25 crores' was
accordingly obtained in the August-September
1953 session of the Parliament to cover
expenditure on the purchase and import of 1
lakh tons of sugar. The position was
subsequently reviewed and it was considered
that import of 1 lakh tons of sugar up to
December 1953, might not be sufficient to
achieve the purpose in view particularly of the
fact that the trend of prices and off-take
continues to be steady. It was, therefore,
decided to import the balance, 1 lakh tons,
also." This does not weaken what I have said.
It only increases the force of my remarks. It
was at first proposed to import only 1 lakh
tons of sugar up to March/April 1954.

SHRI RAFI AHMAD KIDWAI: May 1
correct him, Sir?

MRr. DEPUTY CHAIRMAN: The
hon. Minister may do that when he
replies. n

SHRI H. N. KUNZRU: I shall be very glad
to have his correction now in order to be able
to answer him effectively.
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SHRI RAFI AHMAD KIDWAI: Well, the
Member had once said that Government
would decide its policy in March and April
and he based his remarks on the note, and
now he himself says that it was first decided
to "wait till March. But in the meantime,
Government imported one lakh tons and now
they have imported 50,000 tons more. And
therefore, Sir, that remark is not a correct
remark.

Surt H. N. KUNZRU: What my hon.
friend has said, fully Supports what I have
said. It increases our apprehensions. If during
this period, instead of the proposed one lakh
tons of sugar, two and a half lakh tons have
been imported, what is going to be the state of
things after March or April next?

SHRI RAFI AHMAD KIDWALI: This will
be sufficient for the requirements of port
towns up to May. In the meantime, we will
place further orders.

SHRI H. N. KUNZRU: That has not been
stated here. My hon. friend .should have
taken care, instead of trying to confuse us
here now, to give us accurate information.
And we have a right to complain that instead
of taking adequate care to place the lull facts
before us, he has sent us a perfunctory note
and has tried to accuse us of inaccuracy
when we base our remarks on that note.

SHRI RAFI AHMAD KIDWALI: That has
not been correctly read.

SHRI H. N. KUNZRU: It has been -very
correctly read. In fact it was read in such a
way that it was to the advantage of the
Government. My hon. friend has compelled
me to read out the whole note which is much
more disadvantageous to the Government
than what I had said. So, Sir, what we should
like to know is whether sugar is going to be
imported in March or April or not. What is
the outlook for the future? The Government
may, by selling the sugar here, make a little
profit, but we cannot get "the foreign
exchange that we have to
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spend on the purchase of foreign sugar. It is
therefore of the utmost importance that the
policy followed by the Government, not
merely with regard to the production of
sugar, but also with regard to its sale in this
country, should be such as to prevent a
sudden rise in the price of sugar and absolve
Government of the need of importing foreign
sugar, which unnecessarily uses up a fairly
large quantity of exchange.

SHRI RAFI AHMAD KIDWAL: Sir, I have
heard my friend, Pandit Kun-zru, with
attention. He says that he is not sure of what
Government's policy of sugar i, going to be. I
can assure him that we want to produce more
in this country than our consumption so that
we may be able to export. But as he is aware,
we were producing about 11 lakh tons up to
1951. Then in 1952 we were able to produce
15 lakh tons. Then next year, we could have
produced the same quantity, if not more, but
the sugarcane crop in the Meeiut area, which
is the largest sugar producing area, got
diseased, and therefore there was a fall in the
production of sugar and also in the production
of gur. On account of the fall in the
production of gur, the gur prices went up, and
in South India there was hardly any
difference between the gur prices and the
sugar prices. Therefore, there was a larger
consumption of sugar than there used to be
ordinarily. The sugar consumption of last
year is supposed to be between 16 lakh and
17 lakh tons, which is about five lakh tons
more than it used to be under the controlled
economy. Then there were two alternatives
open to us— either to enforce the control that
we used to have or to bring more and more
sugar into the market, so that the consumer
may get hig sugar at the prices at which he
used to get it. Now, if we had reimposed
control, we would have played into the hands
of the hoarder who would have got much
more profit than he could get under our new
scheme. We, therefore, imported sugar.
Firstly, we placed an
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[Shri Rafl Ahmad Kidwai.] order for one
lakh tons and we thought that we will review
our position  in March or April. But we
found that although we were supplying all
the requirements of our  important  port
towns, Bombay, Calcutta and Madras, and
also of other sea-coast regions like Cochin
and Saurashtra, still the price of sugar was not
going down.  Therefore, we placed an order
for another lakh of tons.  In the meantime,
the sugar prices outside India were falling and
we took advantage of it and  we placed an
order for another 50.000 tons. Now, with all
this sugar, we will be able to supply the port
towns up to the end of March or up to the end
of April. In the meantime, the gur
prices have come down. Therefore, we would
watch the trend of consumption of sugar, and
if we find that the sugar consumption is still
as high as it was last year, then we would
place further orders for the import of sugar
and we would continue to supply the coastal
towns with the imported sugar and the
rest of the country would be fed by the
indigenous sugar. In  the meantime,
there is an attempt to reorganise the sugar
industry.  Some of the factories in Northern
India want to shift to South India and we are
going to encourage them even by
offering them  some inducement and
we are also trying to get some new
factories started. One factory has already
applied for being shifted from East Africa to
Mysore State and it has been given a licence.
We are receiving other applications also, and
I hope that if we can get four or five big
factories established, then our production may
goup. Butsolong as there is the shortage
of production, I think the consumer should be
supplied with his full quota of
requirements and therefore our imports
will continue.

SHRI H. P. SAKSENA: Will it not be a
dangerous step to transfer the North Indian
sugar factories to South India, because South
India is generally a victim of drought, and if
there is no rainfall, there will be no sugar-
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cane? So it will be a very risky and
unbusiness-like step.

SHRI RAFI AHMAD KIDWALI: I think it
would be unbusiness-likp to start sugar
factories in North India where the season is
only for 90 days, while in South India in some
places it is about nine months or ten months.
And I can assure the hon. Member that there
are facilities for irrigation' even if there is
drought. There are-so many sugar factories in
South India and they have been working for
eight or nine months in a year. Onlv one
factory is not working this year on account of
drought and that is in> Mysore. But I hope
'hey will arrange some irrigation facilities
there also.

SHrI KISHEN CHAND: May I ask one
question? Is it possible that if the price of
cane is increased, "then the present factories
can crush up to> 20 lakh tons of sugar?

SHRI RAFI AHMAD KIDWAL: It is not
possible, and it is no use increasing the price,
because if we increase the price of cane, there
would be no increase in the production of
cane. Whatever cane people can produce, they
are producing. They had produced whatever
they could even last year when the prices
were low. This year we have raised the prices.
The other day I had quoted the figures in this
House and I had said that when the price was
raised from Rs. 1-6-0 to Rs. 2-0-0 a maund,
the cane cultivation decreased because the
price of wheat and rice also rose
proportionately, and therefore the people did
not care for the cane prices.

PROF. G. RANGA: Sir, I am glad to be able
to say that I am in general agreement with the
policy pursued by my hon. friend, Mr.
Kidwai.

SHRI RAFI AHMAD KIDWAI: Then I
would like to reconsider my policy.

PROF. G. RANGA: At the same time I do
not agree with him about his remarks in
regard to prices. They first of all keep down
the food grain prices and then they want to
keep-
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down the sugarcane prices. When the lood
grain prices are up and there is less acreage
placed under the cane crop, then they say that
they are prepared to raise the price of the
cane. This is a kind of vicious circle. I would
like my hon. friend to see to it that a
comprehensive study is made in regard to the
prices of the cane.

Appropriation (No. 5)

Secondly, Sir, even according to the price
that is found by the manufacturers to be
economic to pay to our cane growers, we find
that there are good manufacturers and bad
manufacturers. My hon. friend, Mr. Rati
Saheb, knows very well how in South India
there is what is known as a cane price formula
which has been developed by the South
Indian Sugar Manufacturers Association.
Some of the manufacturers are prepared to
pay according to that formula the prices
which they have considered to be good
enough to be paid to the growers, while
leaving to themselves a good enough margin
of profit, but there are so many manufacturers
who are unwilling to pay. My hon. friend
used his good offices, I was told, with one of
those big mills, particularly that one in
Hospet. and that he has persuaded them to pay
according to this formula. But I was shocked
to learn only yesterday that even this mill is
going out of this formula next year.

SHRI RAFI AHMAD KIDWAI: Which
mill?

PrOF. G. RANGA: The Hospet Mill.

SHrRI RAFI AHMAD KIDWALI: It only
recently came in, and it will have to continue
next year.

PROF. G. RANGA: But unfortunately there
are so many other mills who refuse to do it.
What happens to the cane growers? Are they
to be compelled to suffer, and to go on
suffering as they have been suffering,
because of the very low prices that are being
paid to them, even while those mills are able
to get for their sugar the same price as is
obtained by the other sugar manufacturers
who are good
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enough to pay according to this formula?
Something has got to be done. I was told that
my hon. friend has advised some of our men
in the South that they should organise co-
operatives of cane growers, and in that way to
bring pressure to bear upon those
manufacturers. But is it not the duty of the
Government of India as well as of the State
Governments to take expeditious steps in
order to develop those co-operative societies
and for that purpose would it not be advisable
for the Central Government to set apart a
portion of the money that they themselves
derive even from this Sugarcane Cess Fund in
order to. develop these co-operative societies
of the cane growers?

SHRI RAFI AHMAD KIDWAI: My hon.
friend forgets that we do not get any amount
from the cess, and it is for the State
Governments to organise these co-operatives.
U.P. and Bihar have passed leg;slation—
Punjab also— that cane has to be supplied
through the co-operative societies. Once you
pass a legislation like that, they will be able
to have collective bargaining power. What
happened in Hospet was that they joined
together and refused to supply the cane, till
all the outstanding questions were settled,
and that is how the settlement about Hospet
came about.

PROF. G. RANGA: One of two things will
have to be done. Either my hon. friend should
use his good offices as-well as his leadership
with the State Governments in order to see
that these co-operative societies do come into
existence or he should get Central legislation
passed to compel those bad manufacturers to
pay at least the prices that the good
manufacturers have decided by a majority to
pay to the growers.

I am in favour of the policy that he has
developed of purchasing sugar ' from abroad,
importing it here and in that way forcing our
own manufacturers to sell their sugar at a
reasonably low price to our consumers. I do not
think it is quite right for anyone
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[Prof. G. Ranga.] to question that, but then
there is the other question of foreign
exchange. It is true that we will be losing a
certain amount of foreign exchange.

Appropriation (No. 5)

SHRI RAFI AHMAD KIDWAL:
to spend that exchange.

We have

PROF. G. RANGA: I would like to request
my hon. friend whether by any chance he
could allow a good enough quantity of the
gur produced in South India which is surplus
to be exported.  If this is done, we would be
able to get at least a small quantity at foreign
exchange to counteract the loss of foreign
exchange that we incur on the import of sugar.
11 remains a fact that three-fourths of the cane
produced in South India is 1 eing utilised for
gur manufacture, not because we don't want
to send our cane to the sugar mills, but
because there are no sugar mills there. My
hon. friend, Mr. Saksena. was wondering
whether it would be a good thing to shift the
mills from U.P. and Bihar to the South India.
I car, assure him that the sugar content—or
the sucrose content As it is called—of the
South Indian cane is twice as much as that of
the cane you grow in Bihar or U.P.
Therefore, from the national point of view, it
is more profitable really to produce more
sugarcane in  South ..ridia and convert it
into sugar. By inis I don't mean to say that
production should be confined only to the
South, but at the same time there “nould
be at least enough mills in the South to utilise
at least half of the total amount of cane that
is  being produced there and  which s
now being converted into gur.

Suri H. P. SAKSENA: Do it by all means
but why shift the Northern India mills to
South India?

PrOF. G. RANGA: That is because, as has
been pointed out by some hon. friends, the
total capacity of the North 1fldian mills to
produce sugar is not Leing utilised. This will
help the manufacturers in U.P. and Bihar to
make more money and at the same
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time help our own growers. I would like to
appeal to my hon. friend, the Food Minister,
to consider thig question of allowing export
of gur from South India, and what is more, to
revise his policy of allowing the State
Government to restrict the right of our cane
growers to sell their cane only to a particular
mill. In this manner our cane growers are
being put to very much loss.

SHRI RAFI AHMAD KIDWAL:
never referred to this before.

You

PROF. G. RANGA: This should be changed
so far as South India is concerned.

The other point is about fertilisers. I am in
favour of the subsidy that is being given for
the sale of fertilisers in the country, and yet
there is a case for seeing to it that the cost of
manufacture of fertilisers from the Sindri
factory should be kept down to the
minimum.

SHRI RAFI AHMAD KIDWAI: That is
going down every year.

PrOF. G. RANGA: Let the Government
take whatever steps are possible to see to it
that we produce it at competitive rates so that
the Government of India need not have to
spend so much money. Even though my point
is that we should be able to produce our
fertilisers at competitive prices, I would like
the Government to continue to subsidise the
sale of fertilisers so that our producers will be
able to get it cheaper and they could be
encouraged to use more and more of these
fertilisers. Sir, the Japanese method of
cultivation will not be a success, unless there
is greater and larger use of these fertilisers.
Therefore we must popularise our fertilisers as
much as possible, and in addition to
popularising the use of our fertilisers, we
should see to it that more and more use of
these fertilisers comes into vogue and that
would be possible only if we subsidise these
fertilisers. For this reason, I am in agreement
with the present policy.
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Appropriation (No. 5)

THE MINISTER ForR PRODUCTION (SHRI
K. C. REDDY) : Mr. Deputy Chairman, I am
sorry 1 was not here during the earlier stages
of the debate on the Appropriation Bill. T
could hardly realise that any important
reference to the question of the cost of pro-
duction of the Sindri fertiliser or that of the
selling price of it would be raised in the course
of the debate, but I understand that certain
remarks have been made in connection with
the cost of production of the fertiliser at Sindri
and even an inference drawn that the supply of
that fertiliser to the consumer is being
subsidised at the cost of the exchequer and
that a policy of importing fertilisers and sup-
plying them at cheap rates to the consumer is
preferable to the policy that is adopted now. I
must confess that I don't exactly understand or
know the tenor of the remarks that have been
made by previous speakers but on the
assumption that the remarks were of the nature
that I have just now indicated, I should like to
give some information to the House and make
some observations. I have not got absolutely
accurate figures before me but what I would
now state is from memory and I can claim
some amount of authenticity for the figures
that I will give presently.

One thing should be remembered and that is
this. When the Sindri Fertiliser Factory went
into production, initially when production was
on the low side naturally, the price of fertiliser
had necessarily to be fixed at a higher rate. We
began with a price of about Rs. 350 to Rs. 365
per ton Later on. when the production was
geared up, as the plant went into normal
production, we reduced the price to Rs. 335.
Later on the price was reduced to Rs. 290. that
is the pool price. The price at which Sindri
sells to the pool is Rs. 285 per ton. That is
pooled with the fertiliser of
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the factory at Alwaye, the price of. which is
naturally, because of certain inherent reasons,
about Rs. 335 or even Rs. 350. The pooled
price of indigenous fertiliser is Rs. 290 and [
would like the House to note that the pooled
price of imported fertiliser today is Rs. 310,
i.e., Rs. 20 more than the pooled price of the
local fertiliser. So the only question that arises
is this: whether intrinsically the imported fer- .
tiliser could be made available to our
consumers at a much lower price than the
price of the indigenous fertiliser. Whatever
may be the cost of production of fertiliser in
other countries, the cost at the factory, as
between the landed cost of the imported
fertiliser today and the cost of our fertiliser,
our price compares very favourably with the
landed cost of the imported fertiliser. A
reference seems to have been made to the cost
of a consignment of Japanese fertiliser which
was imported into our country, the price of
which was somewhere in the neighbourhood
of Rs. 230 or Rs. 225 or so. That was a very
special case and in the course of answering
certain questions on that particular matter in
this very House, I brought to the notice of the
House the special circumstances under which
that consignment was made available to us
through the T. C. A. The special
circumstances were these. In Japan the
production of fertiliser has gone up rapidly—
very high indeed—and it was a problem for
Japan as to how to dispose of their
accumulated fertiliser. It so happened that they
were sending a steamer to Cuba to bring sugar
into their country and that bottom was made
use of to send some fertiliser to us here so that
! it may in its turn, bring Cuba Sugar ! to their
country. It was under those circumstances that
through the T.C.A, ! we got a Japanese
consignment at a very low rate but that has not
been repeated again so far as I am aware. That
is the actual position. With regard to these
prices, we have to be a little wary and cautious
because we don't know the actual cost of
production in any country nor—and I have
taken up a stand for which

Bill, 1953
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[Shri K. C. Reddy.] I have been criticised
very strongly— would it be desirable to
disclose the actual cost of production of the
Sin-Cri fertiliser also. Anyway a general
appraisal certainly is possible. So far as the
cost of production of the Japanese fertiliser is
concerned, [ think when we got that
consignment at a lower rate, our information
is that the cost of production was Rs. 350 per
ton whereas under  the special
circumstances—because of some special
steps taken by them in order to clear their
stocks—they made it available to us at about
Rs. 230 per ton.

Having said this, I would like to make
some general observations also. I don't know
what exactly was said by the previous
speakers. Even if the cost of production of
some articles in our country—of the fertiliser,
for example, is somewhat on the higher side
when compared to the cost of production of
'similar articles elsewhere, it is in the national
interest that we should stop the import of such
articles to encourage the off-take of our own
products. If the consumer is going to be hard
hit, as my hon. friend Mr. Ranga was pointing
out, we have to subsidise and that is exactly
what is being done in the step that has been
taken by the Food and Agriculture Ministry
during the earlier part of this year. The second
point to remember so far as the Sindri Fertili-
ser is concerned is this. We have
progressively brought down the price of the
fertiliser from Rs. 365 to Rs. 285 and our
production now is round about 800 tons per
day. We hope to reach the 950 or 1,000 tons
per day target. When that is reached and when
the coke oven plant, which is being installed
also, goes into production and when the
cement plant at Sindri, which is a subsidiary
industry, goes also into production, then
naturally the cost of production will come
down. It is quite on the cards that we will be
able to reduce the price of Sindri fertiliser—
though not in the imme- diate future—in the
course of the next few months or in a year.
This is the position and I don't want a
wrong
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impression to be created mat tne Sindri
Fertiliser is acting as a drag on our economy,
that the price of tin; fertiliser is somewhat on
the high side, that if we import the stuff from
outside that either the country as a whole or
the consumers will be very greatly benefited.
That is not the position. I have stated briefly
the facts of the case and if a further op-
portunity offers itself to me, I am prepared to
place all the other details of the facts before
the House.

PrROF. G. RANGA: I wanted to ask for
some information. May I know whether my
hon. friend is aware of the fact that some of
the European firms through whom they are
trying to distribute the Sindri fertilisers, are
offering the fertiliser at Rs. 345 whereas the
pooled price is only Rs. 290 or Rs. 310?

SHrI K. C. REDDY: I am afraid the hon.
Member—may 1 say—is confusing certain
aspects of this matter. Possibly the hon.
Member has in mind, when he refers to Rs.
340 or Rs. 350, the price at which the
consumer is getting the fertiliser in his part
of the country.

PROF. G. RANGA: Even in the north.

SHRI K. C. REDDY: Rs. 290 is the pool
price f.o.r. Sindri. The same fertiliser, in the
part of the country from which he comes,
comes to about Rs. 335 or Rs. 340 because
the freight has to be added on, incidental
charges, commission, cost of gunnies, etc. So
that is how I understood him but if the price
at which they are quoting is higher taking all
aspects into account than that at which we are
offering, then that is a matter to be examined.
I would request the hon. Member to pass on
the information to me and I shall have the
matter looked into.

THE DEPUTY MINISTER FOR
RAILWAYS AND TRANSPORT (SHRI O. V.
ALAGESAN): Sir, | will not take the time of
the House. 1 am
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glad that the House has been consistently
evincing keen interest in the development of
our shipping. When we began, we began with
a very ambitious plan. We wanted to raise the
shipping tonnage to about 2 million. That was
the recommendation of the Shipping Policy
Committee but then we had to be more sober
and we had to bring it down to about 6 lakh
tons. Now the Five Year Plan contemplates a
net addition ot 2,15,000 tons to our fleet of
which 1,05,000 tons will go to reinforce the
coastal fleet and 1.10.000 tons for overseas
purposes. Sir, in these two categories we have
made provision to grant loans to the tune of
Rs. 19:45 crores. For coastal shipping a target
of Rs. 4 crores has been provided. I am glad
to say that more than half of it has "been
already utilised by the companies engaged in
coastal trade. The House is aware that coastal
trade has been entirely reserved for Indian
shipping. The position regarding the
utilisation of these loans with refer-ence to
overseas shipping has not been .so bright up
till now. But in the rent meeting of the
Consultative Committee of ship owners, an
impetus was given to this. The Minister for
"Transport presided over it and invited
suggestions and appealed to the eshipping
interests to co-operate and utilise these loans.
As a result of that appeal I am glad to say that
some firm commitments have been made. The
provision under that head is Rs. 65 crores,
and we are now confident that before the Plan
period is over, this amount may be utilised to
the fullest extent.

Appropriation (No. 5)

That is all that I have to say with reference
to the grant of loans, the provision of loans
and the utilisation for the purchase of
additional tonnage.

Then I understand a question was raised as
to whether the Eastern Shipping Corporation
had declared a dividend. Sir, for the years
1951-52 and 1952-53 this Corporation
declared a dividend of 2 per cent. The total
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dividend earned by Government who hold
74 per cent, of the shares is Rs.
7,40.000 for two years and the |
Scindias who are the othe--  share-j

holder and who are also the managing nod a
dividend of Rs. 2,60,000. The Corporation
have been showing profit and they are
going to increase their tonnage. They are
going  to } acquire two more cargo
vessels. An| order has been placed for
one at the Vishakhapatnam yard and they
have placed orders for another ship with
one of the German yards. So I may submit
that the Eastern Shipping Corporation have
been working very well and they are also
going to participate m other trades—in
the India-East Africa trade.

SHRI IVL. C. SHAH: Sir, the questions
raised with regard to sugar import, fertiliser,
shipping corporations and other matters have
all been answered. Now what remains is only
some questions about procedure. My hon.
friend there referred to financial accounts and
audit reports after 1946-47 not \ being
available. Perhaps, he is aware that final
accounts are dealt with by the Auditor
General and not by the Government of India
and as has already been indicated here, there
were certain difficulties due to balances of
loans and other aspects of the ques-j tion
after the partition. We could not j get certain
figures. They were trying to have provisional
figures. So all these difficulties will have to
be taken

into consideration.

Then another point raised was that there
was large  expenditure in  the
Supplementary Demand. But as I have
already pointed out, it is only Rs. 2'76
crores or so. and also there is no new
service. It is not possible always to
anticipate the actual expenditure. It may
be that sometimes

the expenditure just goes up and sometimes
there are certain other items or certain
other schemes which may be worked out
in the course of the year. So it becomes
necessary to have a

supplementary demand fo'- grants. There is
nothing unusual in that step
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[Shri M. C. Shah.]. It happens in every
country where a budget is presented. So it is
not that there cannot be any demand for sup-
plementary grants. So looking to the amount
that is involved, I do not think that the
Government have erred in any way in not
anticipating these things.

There was one point raised by my
hon. friend Shri Kishen Chand—un
fortunately he is not here..................

AN HON. MEMBER: He is here.

SHRI M. C. SHAH: Oh, I am sorry. Well,
he said that all collections from cesses must
be made over to the public account and
should not be put into the Consolidated Fund
so that there may not be any necessity for
supplementary demands. But we have con-
sulted the Comptroller and Auditor-General
as well as the Law Ministry and their advice
is that it will be unconstitutional to give away
these sums to the public account and that
they must be first credited to the Con-
solidated Fund of India and thereafter these
sums must be disbursed. He wanted to
include the amount collected—Rs. 125 lakhs.
As a matter of fact, in thi; respect, the
Railway Department has to give the final ac-
count. So when the Railways send in the
provisional accounts we deal with those sums
and I would say in the case of the Railways,
for the last three months there are arrears and
the final accounts are received late, that is to
say, after the financial year begins. So it
becomes necessary to ask for supplementary
demands to repay this sum to that fund.

Then my hon. friend, Shri Bhanj Deo,
asked—"Why ask for this capital expenditure
of Rs. 11 crores? Why not write it off to the
revenue side?" Well, it is not possible, or
feasible or even advisable to do so. Here it is
a case of State trading. We are importing
sugar and selling it and we make profit—a
profit of Rs. 3 crores. So it is State trading.
So we cannot write
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it off to the revenue side. And regarding
fertilisers also there is subsidy to. be given,
because, as has been already explained, there
was overstocking at Sindri and all the State*
were persuaded to take stocks and at the end
of the last financial year 1,80,000 tons
remained unsold with them. And that was
mostly because of the iamine in Madras. If
they had had rains in Madras, one lakh and
odd tons would have been consumed there.
When the pool prices are lower this year. I
think it would be just to give some subsidy to
the State Governments.

Sir, except these two or three points, there
are no points that I have to reply. Certain
questions were raised about the policy, but I
think it would be appropriate to raise the
question of policy when the Budget is
presented and when the Budget is discussed.
Just now it is only a question of certain
supplementary grants and it is not proper to
discuss policy questions at this time.

Sir, I hope the House will take this motion
into consideration.

MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the service of the financial year 1953-
54, as passed by the House of the People,
be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: Now we take
up the clause by clause consideration of this
Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill.

SHRIM. C. SHAH: Sir, I move:
"That the Bill be returned."
SHPI H. P. SAKSENA: Sir.................
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MR. DEPUTY CHAIRMAN: There is
no time. Mr. Saksena.

SHrR1 H. P. SAKSENA: Sir, just one
observation. I will hardly take two minutes.

MR. DEPUTY CHAIRMAN: There are
only two minutes left. You can have only
one minute.

SHRI H. P. SAKSENA: Yes, Sir. The
point that I would like the hon. the Deputy
Minister for Finance to note is this that it
should not be made a practice to come
forward to Parliament with demands for
supplementary grants. It should be rather an
exception than a rule. Is it not possible to
foresee all the expenses that one shall have
to incur during the course of the year?

MR. DEPUTY CHAIRMAN: That point
has been replied to, Mr. Saksena.

SHRI H. P. SAKSENA: With these
observations, Sir, I resume my seat.

MRr. DEPUTY CHAIRMAN: The
question is:

"That the Bill be returned."

The motion was adopted.

5P.M.

THE PATIALA AND EAST PUNJAB
STATES UNION APPROPRIATION
(No. 3) BILL, 1953

THE DEPUTY  MINISTER  FOR
FINANCE (SHRI M. C. SHAH): Sir, I beg to
move:

"That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund of
the State of Patiala and East Punjab
States Union for the service of the finan-
cial year 1953-54, as passed by the
House of the People, be taken into
consideration."

[THE VICE-CHAIRMAN  (SHRI'K. S.
HEGDE) in the Chair.}

116 C.S.D.
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! Sir, 1 do not. think that I should j say
anything further than what is contained in the
statement already circulated to the Members
of the House. The explanatory notes are
contained in that statement. Very small
demands have been made which are
absolutely necessary and I do not think that I
should take the time of the House in going
through those figures which are there in the
statement already circulated.

Sir, I move.

THE VICE-CHAIRMAN (SHrr K. S.
HEGDE) : Motion moved:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Patiala and East Punjab States
Union for the service of the financial year
1953-54, as passed by the House of the
People, be taken into consideration."

SHRI P. C. BHANJ DEO (Orissa): Sir, the
Home Minister, Dr. Kailas Nath Katju,
announced the ether day that elections in
PEPSU will be over by the end of March
next year. It is gratifying to note that
supplementary grants have been demanded
for' it and is embodied in the present Appro-
priation Bill. I am anxious to know about the
preparations of the Budget of the PEPSU
Government for the next year, 1954-55. 1
would like to know whether the elected
popular Ministers will have a say in the pre-
paration of the next Budget for the full year
1954-55. It is now more than a year, Sir. that
PEPSU hag been under the President's Rule.
This Parliament passed the main annual
Budget for PEPSU for this year as well as the
present batch of supplementary demands
crystallised in the present Bill. I wish to
know whether thi; Parliament will examine
the Appropriation Accounts of PEPSU for
this year when they are prepared and
published. I do not know whether the
Minister caught my question.

SHRIM. C. SHAH: About Budget?



